TQ BE FUBLISHRE> IN PART II SECTION 3(di) ¢ THE GAZETTE OF INDIA.

Government of India
Minigliry of Fineaace 1
(Department of Revenue and Insur#lce)

[T XN i

New Delhi, the PBth December, 1972,

NOTIFICATION
DICME TAX |

No.248 (F.No,404/235/72-ITCC): In exercisp of the powers conferred
by sub-clause {iii) of clause (44) of Section 2 of the Income—bax
ket, 1961 (43 of 1961), the Central Governwent hereby authorises:

Shri V;E, Batra:

who is & Gazetted Officer of the Central Gi;tvernment, to exercise
the powers of a Tex Kecovery Officer under the said Act,

2, Tkis notification shall come into force with immediate offect.

| 5d,/~
{ 4K, Nasta )
Under Seeretary te¢ the Government of India,
The Manager, -
Goveroment of India Press,
New Lelhi,

Ko.248 (¥.Mo.434/225 fro-T7¢o)s

CE&Y FORE-RDD TOs

1s 411 Commissicners of Income-tox,

2 All £3d8l. Cosmissioners of Income—tax, i

3> all Lirestors of Iasneetion. ,

4» The Direstor, IRS(DT) Staff College, Nagpur.

82 Yhe Chief Seeretory, Goverzmont ¢f Rejdsbhan, Jaipurs :

6. The Comptreller & suditor General of I dia, New Delhi {25 copics)e

7s The hccouptant Genersal, injastnan, Jaipurs

8e Bhwi PeB, Veakatasubrapenian, Joint Seg‘-:tary tnd Legal Adviser,
Ministry of Lew, New Delhi. :

Oo Ail Gfficers/Scetions in Board!s cffic%g

10. Bulletin Section (3 copies)o ;

11. Guard fils,

Sd/~

. i( Ai':Ke Nasta )
Under Secretory to the Government of india,

No.CC/ITCC/ 207 /148 /252 /79 =




